
*3 ^Written Answers JYAISTHA 26, 1809 (SAKA) Written Answers

tw o o f its affiliated unions have been 
sorted ouL The disputes in the other 
tw o  unions are being gradually sorted 
out.
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Non-release of amount of Hyderabad 
Telephone District Employees' Co

operative Consumer Society Ltd.

607. SHRI GADADHAR SAHA' Will 
the Minister of COMMUNICATIONS 
be pleaaed to state;

(a) whether about Rs. 60,000 belon
ging to Hyderabad Telephone District
Employees' Cooperative Consumer 
Society Ltd. has been withheld by the 
General Manager, Telephone, Hy
derabad for the last 8 months inspite 
of the directive by the Registrar of 
Cooperatives to remit the amount to 
the Society;

(b) whether General Manager, Tele
phones, has not adhered to constitu
tional provisions of the Society b)i 
withdrawing the Departmental shares 
worth Rs. 2,500 by adjusting from the 
amounts recovered from the Members 
pay bills; end

(c) whether instructions will be i3‘
sued to General Manager, Telephones 
of, Hyderabad to release the withhel 
amount to the Society? *




